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CENTR.4L ADMn-nSTRATlVE TRIBUNAL
PEINICIP.4L BENCH

CP 335/2004

OANo.486/2004

Nev.'Delhi this the 6'̂ ^ day of Januaiy, 2005

Hon'ble Shal VIC.M;ijotraj Vice Chairman (A)
Hoii'wie Tvlrs. Meera Chhibber, Memlfer (J)

Shri Amrit Lai,
S/0 Shri Chiranji Lai,
Ex.S.P.A. Under Cairiage and
Wagon SupdL,Noith CentiTil Railway,
Tundla,

(By Advocate Shri S.N.Ajiand proxy for
Shri B.S. Maiiiee )

VERSUS

L Shri I.P.S. Anand,
Genera! Manager,
North Central Railway,
Allaliabad.

2. Shri Sri Pralcash,
Divisional Rail'vvay Maiiager,
North Central Railway, Ailaiiabad.

..Petitioner

..E.esoonderits

(By Advocate Shri Rfyinder Khatter)

ORDER (OP.AL)

HoK'ble Shri V.IC.MaJotra, Vice Chairma« (A)

Learned counsel of the respondents refeiTed to aanexure P,.-l dated 20.10.2004

Vviiereby respondents have considered the applicant's representations dated 5.5.2003 aiid

16.9.2003 mid reinstated the applicant on duty as Technician III aiid posted under

SSE/C&W/AI.D. LefUTied counsel of the applicasit stated that bfisically the applicant's

grievfrnce has been redressed by the respondents. Hovi/ever, theapplicant begiven liberty
u

to agitate in case of survival of any grievance. CP as such disposed of. Notices ai'e
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di-opped Liberty is granleti to the applicani that iii case any grievance still sai-vives, lie

shall liave liberty to agitate on that.

(rilrs. Meera Clibia'oer )
Mesiwer (-1)

SK

( ¥,K.Ma3otrii)
Vice Chairia aii (A)


